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M  Bmb» (ariksknlsm): The I** 
MUUk* (eta 19 in eon end out of

MUon to cone to tbe reecae of  tbe 
Oowrnment, to tay that Kbit la beinc 
suggested is out at the four earners of 
the rule

Hr. fefreafcet: Please allow me to 
repiy.

This point has Just been raised with
out  any  notice,  without  anything 
Should they not at least give time to 
the Speaker  They do not give any 
notice, but simply get up and say that 
as the Ministers are permitted to lay 
papers on the Table of the House, they 
should also be permitted to lay papers 
on the Table  This has not been  the 
practice till now  A new practice is tP 
be evolved  now  Therefore,  should 
they not give time to tbe Speaker to 
think about it, whether it is proper or 
not  We cannot simply make a new 
rule all of a sudden  Let me ftli* 
about it

The Minister of Law (8hrl ovinda 
Ncbib) rose

Mr. Speaker: No, no I will call him, 
it I have any doubt

Salar Jung Museum (AaoHSMarr) 
Rules, 1967

The Minister of State in the JflaMiy 
of Education (Shri Bhagwat Jha And):
I beg to lay on tbe Table  a copy of 
the Salar Jung Museum (Amendment) 
Rules, 1967, published in Notification 
No. SH. 97 in aette  of  India 
dated the 17th June, 1967, under sub
section (S) of section 7 of the s«»»r 
Jung Museum Act. 1961.  [Placed In 
Ltbntry, See No. LT-96/67].

Noavsc*noMB man All Inma 
Ssnicb Act

Thfc Mbdster of State 1b the Ministry 

«l Boose Atialifc  (Shri VUn than* 
Shnkla): I beg to lay on the Table a 
copy each ot tbe following Notifications 
under sub-eection (1) ot Kctioh I of 
the All tnl* Services Act, liJl:

(i) The iadtt*  ftilmBillldINt 
aerrice (Probation) fltooad
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Amendment Rules, 1967, pub
lished  in  Notification  No 
 SJL 944 in aette of India 
dated the 4th June, 1967 

(U) The  Indian  Police  Service 
(Probation) Third Amendment 
Rules, 1967, published in Noti
fication  No  .S.R.  949  to 
aette of India dated the 4th 
June, 1967

[Placed m Library See No LT- 
97/67 ]

117 hn

COMMITTEE  ON  PRIVATE  MEM 
BERS BILLS AND RESOLUTIONS

Seventh Report

Shri KhadWkar (Khed) I beg to pre
sent the Seventh Report of the Com 
mittee on Private Members Bills and 
Resolutions

ESTIMATES COMMITTEE 

Fifth Report

gftri P Venkatasnbbaiah (Nandyal) 
1 beg to present the Fifth Report of 
the Estimates Committee on the Minis
try of Education (i) Indian Museum, 
Calcutta  and (il) Victoria Memorial 
Hall Museum, Calcutta

118 hrs.

ELECTION TO COMMITTEE

Esmona Stats Insurance 
Corporation

The Minister ef State in the Ministry 

of Labmr, Employment aad Rehabili
tation (Shri L. N. Mlshra): I beg to 
more

That la pursuance  of .-octkm 
4(1) ot the ttnpiny * State Insu
rance Act, 1848, as smenrtort  by 
the Employees  State Insurance 
(Amendment) Act, 1966, read with 
rule &A of the Employees*  Stats 
Insurance (Central) BcOoa, 198, tbs 
mmOrnt a t Lok  Sabha do pro
ceed to eloet, in such  maimst as

the Speaker may direct, two mem
bers from among  themselves to 
serve as members of the Emplo
yees State Insurance Corporation 
for the remainder of the term of 
four  years  commencing  from 
August, 1966, subject to the other 
provisions of the said Act 

Shri Kaawar  Lai  upta  (Delhi
Sadar)  On a point of order

Mr Speaker. He  has  moved  the 
motion  It has to be put to the vote 
of the House  In the meantime,  be 
rises on a point of order1  Point  ef 
order at any time he likes*  He caa 
raise it later

The question is

That in pursuance of  section 
4(i) of the Employees State Insu
rance Act, 1948 as amended  by 
the Employees  State  Insurance 
(Amendment) Act, 1966, read with 
rule A of the Employees  State 
Insurance (Central) Rules 19S, the 
Members of Lok Sabha do  pro
ceed to elect in such manner as the 
Speaker may direct, two members 
from among themselves to serve 
as members of the Employ ce* State 
Insurance  Corporation  for  the 
remainder of the term  of  four 
years commencing from  August, 
1966 subject to the other provi
sions of the said Act

The motion teas adopted 

Mr Speaker  Mr Nath Pal

1 8 hrs.

MATTER UNDER RULE S77

Disposal op Ajoornmsmt Motions

Mr. Speaker: Now, Shri Nath Pu.

Shri Nath Pal (Rajapur) Mr Spea
ker, Sir, on the Sid July 

SM Bananas (Pandharpur)  What 
U It that ho la raising?

Mr. »rtw I hava allowed him to 
niise it He has writtan to me sone- 
flktatg, aad I have pacmlttod Mm to 
(UN It


